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IN THE CENTRAL ADMIMISTPATIVE TRIBOUNAL, JAIPUR BENCH, JAIPUR.

*kk

OA 13vu/2001
Brij Raj Singh, T-é Farm Manager in Csantral Sheep and Wool -
Regearch Instituke, Avika Nagar.

- . QV. -Aleicant

Versus
1. Union of India through Secretary, ICAR, Kiishi
Bhavan, New Delhi.
. 2. Direétor Vigilance, ICAP, Krishi‘Bhawan, New Delhi.
: )

..+ Respondents

CORAM: _
VHON;BLE MR‘JGSTICE B.S.RAIKOTE, ViCE CHAIRMAN
HON'BLE MR.GOPAL SINGH, ADMINISTRATIVE MEMBER
For ‘the Applicant «v. Mr.shiv Kumar
For the Feszpondents ... None
O R-D'E R
PER HON'BLE MR.JUSTICE BE.S.FAIIOTE, VICE CHAIRMAN . )
5
'f . The applicant has sduyht guashing | of the ,
“ | charge-zhest. On earlier occasiﬁn 3lza, vide on 159,2000,
the applicant had challengzd the =zams charys-sheet on [
variousz grounds; But this Tribunal, vide order Jdated
12.7.2000, dizpos=zd of the =3id4 0A with the direction to the

fesp:ndents,to finalise the disciplinary procssdings pending
-agaihst the applicant within six months from the Jdate of

receip£ of that order. Thereafﬁer, vide .MA. 26,2001, the
| Aepartment sonaght further extensi@n of tims £ carry out the.

order of this Tribunzl Jdzated 12.7.2000 and this Tribunal was

Pleazs "

A to extend the tims Ly two months i.2. upto the end (

of 20th March, 2001. \
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2. Now it is brought to onr notice Ly  the

learned
coungel for the applicant that in spite of the earlier order

e e et - .




‘a/ - 3

P om

v

dated 12.7.2000 and further extention  of ° time, the
department has not finalised the Jdisciplinary  proceedings

pending againzt the applicant. Learned ocounsel for  the
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applicant further submits that.it iz a zericous matter and
the Tribunal can initiate contenpt procesdings against the
department for non-compliance of ﬁhe order of ;his Trilunal.
Howsver, we think it  appropriate to give  on: more
opporfunity o the rezpondasnts o comply with the order of
thie Tribunal dated 12.7.2000 and dispoze of this OA with

the folleowing directicons :-

Thz respondents are hereby Jdivectsd to finaliszs the -

dAisciplinary procecedings initiated aigainst the

applicant on the hkasiz of +he charge-sheet' dated

[}

26,5093 vide Mo 3I1-1792-Vig., on or  befors .lSth
Movenbesr, 2001, If the Jdeparvtment fails to comply
with the crder on. or bhefore that Jdate, this Tribunal
would be constraiﬁed to initiste sontempt procesdings

dgainst  the conecerned <Efifial respondents. Mo
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(BE.S.RAIIIOTE)

(30PAL SINGHY

MEMRPER (A) - VICE CHAIEMAN




